FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insclvency and Bankruptey Boand of India
(Insofvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDNTORS OF MAXPRO HOMECARE PRODUCTS PRIVATE LIMITED

1| Marme ol corparate deblor Maxpro Homecare Products Private Limited |

Diata al incorporation of corporate dablor 15" July 2013

3 | Autharity under which corporate dabtar is

incorparaded  regislened ROC-Fune

4 | Corporate Identity No. | Limited Liability
Identification No_ of corporate debior UT4999PN2013PTC 148180

5 | Address of the registered office and principal | G Mo 455, Badatwad, Ta-Maval

office (ifary)of corporate debior Disl. Pura 410507
6 | Insolvency commencamenl date in respect of | Date of Order — 28" July 2023
canparaba deblor Date of recaipd of order - 27 July 2023

7 | Estimated date of closure of insclvancy | 237 January 2034
resalulion pracess

8 | Name and reqistration number of the insalvency | Mr. Geish Siriram Junaja
prafessional acting as interim resolution Rag. Mo: EBENPA-0011IP-POCRSS 2017 -

profesgional 1811644

Address: 22, Dignily Apartmanis,
9 | Address and e-mail of the ntersn resclution | Bon Bon Lane, T Bungalows, Versowa,

professional, s regisbarad with the Baard Andheri (West), Mumbai - 400053
Email ; junsjagirishd 1 @gmail.com
10| Address and e-mail 1o ba used for Addrass 1211, Maker Chamber
comasporilenca with the inferim resalution Y, Mariman Paint, Mumnbia - 400021
prafessicnal Emall; ip. maxprohome@gmall.com
11 | Lastdate for submission of claims 107 August 2023

12 | Classes of crecitors, i any, under clause (o) of i i 3
sub-gaction [64) of section 21, ascerained by ﬁiﬁ ﬁﬁ,ﬁﬂ%“‘” bt
Hie inderim resalution professional

13 | Names af Insolvancy Professionals sdenbified to
act & Authorisad Rep tesantalive of craditorsin | L oo
aclass (Three names foreach class)

14 | {a) Redavant Forms and (b} Details of Wt bk Fitps b v, ren/homsidowniads
ausharzad reprasentativas are availabie at Piryscal Address. NA

Malica &= heraby given thal tha Mataral Company Law Tribunal has ordered the commencemant
af conporate insoheency resalufion procass of Maxpra Homesare Producis Private Limited an 27
July 2023

The creditors of Maxpro Homecane Products Private Limited, are heresy called upon to submi
their claims with proof on or before 10° August 2023 to the interim resciution profassional at the
arkiress mentioned against entry Mo, 10,

The financial credrors shall submit thesr claims with proof by electronic means only. & olher
cradtars may submit the claims with prool in person, by post or by eleclrenic means.

Afinancial credibor balonging ko a class, as listed aganst he entry No. 12, shallindicate its choics
of autharized represantative from among the threa insolvency professionals listed agamnst arry
Ka. 11k act a5 authorized represantative of tha class [spacify class] in Form CA - Nof Applicable|
Suwbmission af falzsa urmlshamngpn:-ufs.mdm shall atiract penalias, Sdi-

- Mr. Girish Siriram Juneja
Date: 29" July 2023 '%.,,n \ %w ge=q é( Interim Resalution Professional
Place: Mumkbai J IBBI Reg, Mo.: (BEINPA-D01AP-PO089%/2017-1811646
AFA: ASTMTEEMEZN0IE 103290 valid 68 23-Feb-24
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